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O/o CGPDTM has increasingly adopted Video Conferencing (VC) for conducting hearings 
and other official proceedings. In order to ensure uniformity, transparency, and consistency in 
the management of VC recordings, a need has been felt to formulate a 
regarding video recording of such proceedings.

Accordingly, the “Draft Policy for Video Recording and Management of Video Conferencing 
Proceedings” is hereby made available to the public. The draft policy covers aspects relating 
to storage, retention period, management, access, and issuance of VC recordings, along with 
the Standard Operating Procedure (SOP) for handling such recordings.

Comments/suggestions, if any, on the draft policy may be sent to the office of the Controller 
General of Patents, Designs and Trade Marks within 30 days of publication of this notice by 
email to cgoffice.in@gov.in and copy to 
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CGOFFICE/3089 

PUBLIC NOTICE 

O/o CGPDTM has increasingly adopted Video Conferencing (VC) for conducting hearings 
and other official proceedings. In order to ensure uniformity, transparency, and consistency in 
the management of VC recordings, a need has been felt to formulate a comprehensive policy 
regarding video recording of such proceedings. 

Accordingly, the “Draft Policy for Video Recording and Management of Video Conferencing 
Proceedings” is hereby made available to the public. The draft policy covers aspects relating 

rage, retention period, management, access, and issuance of VC recordings, along with 
the Standard Operating Procedure (SOP) for handling such recordings. 

Comments/suggestions, if any, on the draft policy may be sent to the office of the Controller 
of Patents, Designs and Trade Marks within 30 days of publication of this notice by 

and copy to support.ipo@gov.in 
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O/o CGPDTM has increasingly adopted Video Conferencing (VC) for conducting hearings 
and other official proceedings. In order to ensure uniformity, transparency, and consistency in 

comprehensive policy 

Accordingly, the “Draft Policy for Video Recording and Management of Video Conferencing 
Proceedings” is hereby made available to the public. The draft policy covers aspects relating 

rage, retention period, management, access, and issuance of VC recordings, along with 

Comments/suggestions, if any, on the draft policy may be sent to the office of the Controller 
of Patents, Designs and Trade Marks within 30 days of publication of this notice by 
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